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SHRI P. C. SETHI : Sir, Parliament
is supreme and we have been coming
before Parliam« nty for all the approvals
and grants. } have nothing much to
add. I would only like to say that it
1s not our inteition that now that the
Fund has been raised from Rs. 15
crores to Rs. ) crores, therefore, we
should go on ir creasing the withdrawals
from it. We ‘rould certainly scrutinise
it and keep th. necessity of drawing
from it to the minimum possible and
we will try to mprove where improve-
ments are nece.sary or possible,

THE VIC' -CHAIRMAN  (SHRI
AKBAR ALI KHAN) : The question
is :

“That the Bill be returned.”

The motion vas adopted,

——

THE PETROL UM (AMENDMENT)
BILL, 1970

THE MINISTER OF STATE 1IN

THE MINISTFY OF PETROLEUM
AND CHEMIC ALS AND MINES
AND METALS (SHRI D. R.

CHAVAN ) :

“That the Bill further to amend
the Petroleun Act, 1934, as passed
by the Lok Sabha, be taken into
consideration ’

sir, I beg to move :

Sir, the purpose of the Bill is very
simple; it is ¢ bsolutely an innocuous
Bill. It only iroposes to change cer-
tain references which are in the Foot-
Pound-Second system to the metric
system. ‘The jurpose has been men-
tioned in the Statement of Objects and
Reasons of the Bill which T would like
to repeat here or the information of
the hon. Memt :rs.

“The Petrcleum Act, 1934, which
relates to th import, transport, sto-

[ 18 MAY 19701

rage, produci on, refining and blend-
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ing of petroleum is based on Foot-
Pound Second system. As a result
ot the introduction of the metric
system of weights and measures, it
is essential to aevise the references to
the Foot Pound Second system.

The nomenclature used in the Act
for different grades of petroleum is
not very satisfactory . . .”

In the original Act, “dangerous petro-
leum”, “non-dangerous petroleum” and
“heavy petroleum” are mentioned.
Therefore, it is proposed to rationalise
the nomenclature by revising it to
“Petroleum Class A”, “Petroleum Class
B” and “Petroleum Class C”, with
regard to the flash-point which is men-
tioned in the amending Bill.

“Opportunity is also being taken
to enhance the penalty for the viola-
tion of the provisions of the Act and
remove other minor lacunae observad
in the administration of the Act,

The Bill seeks to achieve the afore-
said objects.”

Sir, to facilitate the discussion in the
House, I would like to invite the atten-
tion of hon. Members to the signifi-
cant amendments which are proposed
to be made in the amending BIill,

The first one concerns the Preamble.
In the Preamble of the existing Act, it
is stated that this Act also relates to
“other inflammable substances”, As the
Petroleum Act cannot be applied to
“other inflammable substances” unless
the same is declared as ‘“dangerously
inflammable” under the Inflammable¢
Substances Act, it is proposed that the
words *and other inflammable sub-
stances” in the Preamble of the exist-
ing Act may be deleted. This is the
first amendment that has been suggested.

Then in section 2(b) of the exist-
ing Act, petroleum having a flash point
below 76 degrees F has been defined as
“dangerous petroleum”, Petrolum other
than “dangerous petroleum” has been
termed as “non-dangerous petroleum” in
the Act, e.g., in sections 7 and 19,
although the Act does not contain any
specific definition of “non-dangerous
petroleum.” A further classification of
petroleum as “heavy petroleum” has
been introduced in the Petroleum Rules
1937 and its definition is given in rule
3(f) of the Rules. The present nomen-
clature, i.e., “Dangerous Petroleum”,
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“Non-dangerous Petroleum” and “Heavy
Petroteum” for the different grades of
petroleum is not considered satisfac-
tory. The term “Non-dangerous Petro-
leum” gives an incorrect impression
that the petroleum belonging to this
category is not dangerous for handling,
storage, etc. In the amended Act, the
above three grades of petroleum are
being proposed to be termed as “Petro-
leum Class A”, “Petroleum Class B”
and “Petroleum Class C”, depending
upon the flash points of the petroleum.

Corresponding flash points for the
three grades of petroleum are proposed
to be expressed in the amended Act in
the metric system. The metric equiva-
lents in round figures have been arriv-

ed at taking into consideration the
convenlence of working and safety
aspects, .

Then in section 2(c) the words

“flashing point” are proposed to be subs-
tituted by the words “flash point” as the
latter term is universally used.

Then in Chapter I, section 7 of the
existing Act permits transport or storage
of non-dangerous petroleum (petroleum
class B) in quantity not exceeding 500
gallons contained in a receptacle not
exceeding 200 gallons. The exact metric
equivalents of 500 gallons and 200 gal-
lons are 2,273 liters and 909 liters res-
pectively. These figures are proposed to
be rounded off and made 2,500 litres
and 1,000 litres respectively. The small
proposed increase in the exemption
limit should not affect safety signifi-
cantly.

Sections 7 and 8 of the existing Act
prescribe exemption for small quantities
of Non-Dangerous Petroleum (Petrole-
um Class B) and Dangerous Petroleum
(Petroleum Class A) respectively. The
exemption in regard to Heavy Petrole-
um (Petroleum Class C) is not incorpo-
rated in the Act but given in the Rules.
Under Rules 109, 110, 111, and 112
given in Chapter V of the Petroleum
Rules, 1937, storage of 10,000 gallons
of Heavy Petroleum (Petroleum Class
C) has been exempted subject to cer-
tain conditions, It is desirable that the
exemption should be incorporated in
the Act itself Consequently a new Sec-
tion, Section 7 (ii) is proposed to be
inserted in the amended Act exempting
transport and storage of Heavy Petro-
leum (Petroleum Class C) not exceeding
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| 45,000 litres (9,900 gallons) provided
that such petroleum is transported or

stored in accordance with rules framed
under section 4 of the Act.

Section 8 of the existing Act stipu-
lates that no licence is needed for dan-
gerous Petroleum (Petroleum Class A)
not exceeding 6 gallons. The exact me-
tric equivalent of 6 gallons is 27.3
litres which it is proposed to round off
to 30 litres.

In Section 8(2) of the existing Act,
receptacles of capacities 1 quart and §
gallons have been prescribed. Corres-
ponding capacities in metric system are
1.13 litres and 22.73 litres respectively.
These are proposed to be rounded off to
1 litre and 25 litres respectively.

Section 9 exempts storage, etc. of 20
gallons and 6 gallons of Dangerous
Petroleum (Petroleum Class A) under
certain conditions. The metric equiva-
lents of 20 gallons and 6 gallons are 91
litres and 27.3 litres respectively., The
above figures are proposed to be round-
ed off to 100 litres and 30 litres res-
pectively.

200 °F given in section 11 is pro-
posed to be substituted by 93 °C. The
exact metric equivalent of 200 °F is
93.3 °C.

Section 23 of the existing Act pro-
vides a maximum fine of Rs. 500 for
the first offence and fine upto Rs, 2,000
for every subsequent offence. In 1960,
the Delhi Administration detected 5
cases of unauthorised storage of Petro-
leum and the persons concerned were
convicted and sentenced to fines rang-
ing from Rs. 150 to Rs. 300. Questions
were asked in the Lok Sabha in regard
to the above offences and the steps
taken to check such illegal storages. It
was then considered that the penalty
provided in the Act was rather mild.

The numbers of other major acci-
dents from Petroleum which occurred
during the period from 1959 to 1963
were as stated below :

1959 . .4
1960 . . 5
1961 . 6
1962 . 8
1963 . 7

30
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The majority >f the accidents took
place in authoriscd premises and in most
cases, they coulc be attributed to non-
observance of he satety rules and
conditions, laid (own in the Petroleum
Rules. Fire anc explosion risks in the
case of some of he Petroleum products
are acute and thir use is progressively
increasing in the country. If the penalty
for violation of the safety rules and
conditions is too mild; the parties con-
cerned are prone to give less care and
attention to their observance and there-
by public safety is adversely affected.
Taking all the asjrects into consideration
now it is proposcd to enhance the sen-
tence to simple imprisonment of one
month or with fiie which may extend
to one thousand rupees or with both.
For subsequent ffence, the imprison-
ment for three n onths and fine of Rs.
5,000 or both.

Section 27 of he existing Act is
proposed to be anended with a view
to make it more comprehensive. The
amended Section s based on provisions
contained in sect »n 8 of the Indian
Explosives Act, 1384.

In sub-section 3) of section 28 of
the existing Act, a Commissioner of
Police “in a Presic ency Town” has been
empowered to ho d inquiries into seri-
ous accidents witt Petroleum. As now
the Commissioner of Police are not
only in the Presic ency Towns of Cal-
cutta, Bombay ard Madras but they
have been appoin ed for the cities of
Hyderabad and ¢£:cunderabad and for
the city of Ahmed bad also and may be
appointed for oth r important cities in
future, it is propused that the words
“in a Presidency " ‘own” in this Section
should be deleted so as to cover Com-
missioners of Poli e appointed in any
city in India,

Mr. Vice-Chairinan, I have brought
out the significance of these amendments
which are proposed to be made in the
Petroleum Act. There are only certain
references which are proposed to be
changed because ‘ve have adopted the
metric system of weights and measures.
Therefore there is nothing except that
we have converted Fahrenheit into Cen-
tigrade and we h.ve also proposed to
enhance the penal:v. It is therefore a
very simple measu e and T do not think
that there would b any opposition from
the hon. Members io this amending
Bill and it will rcccive the unanimous

annrnual Af tha Tnica
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With these words, Sir, I move,
The question was proposed.
[THE VICE CHAIRMAN (SHRI RAM

Niwag MIRDHA) in the Chair]

ot wee fewie wez (wew w2w) ;oS-
AEAE AR, ¥ wang Igifeaw
fafree? gro swaifan faw w1 aqes
TP 1 AT T fawr § A F @ qf
g 3 59 SERa ¥ 7 nf & 5 o faw B
YgaiTw fFar srg, S 2id § o A
femr sirr &R N9 A gD AR E@ T
1 39 g¢ fag feaig & g9 fasr A g

N AR 9y aw W A Qi

JaEaw gAiw guR 2w ¥ gal A
A e 71 g, fRTf wraad § Q-
feram et ®) o geafa @Y o & gawr
aga afas wgeT § 1 7 "geT Tafan A
¢ 5 ot gardl fT & 3w N qean ¥ fag,
@ 3 fazww & fau sad ga s @
T ¥% W g | gafan vy 9w M)
gary & faw, wd & 17 & fau ) W waw
ISTAT AT &Y, T IS FF A 1

sAiwd, 7aft oF A gn w3y € fw
gark ¥ { §an 9w aga T3
war 3, & 0 g0 9R aga § Sfaweq
§ din gal grifsges &, 53 e §,
fagesr st aw g grar & e,
F gray gror 7 T § 72 QAT Argar
g f feTa0 §a2 T AT wF EART AW
g g ¥ oarw fadT @ I S
IEFY §AL W F qG AL AT YT

T GHY 9T 7 T T F a1 § Y W@
g ar & Aty W WgRy w1 e 9w
fadsf ¥ woafdl A waAE AR
faerrar ATEAT AT AW qF JUI SA
7z v@ §, 97 92 faa wrenswAg

AT F ATEA, JTATHAT AT AT
ad &2 F AT F2ar gear & fir snfl i oga
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Az ¥ R w7 afads T8 e
3 & za g § A @A @ F1
Far$ 3a1 ¢ form et &, fow wogd ¥
gl 7 FAl & IR FT AAS )

\ag £ &9 F@ F foaw S @ 7|
7agz frar 6 T oET R RAT FH
%, 92 ATEAd § AXT F1 THAANT F2A §
afte & |rgar g & ord arsy ana § 59 917
£ afaframd Feafadt & ar, S o)
a% SrEsgaTe d safAImarE K1 HeAr
¥ @) £, AT swagr frar s @
FHIT FIT IFT IARY FFATAT 017 FF AL
& wrqfagt oo 3 § TN FIAT A&
g, dr 92 gard Aft F wgEre, gard
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HITEAFT| T ATHIL GATL FTATET H T8
FT FI9 FIAT B0 A AT & F3, AN
qF qof faeame &, AT T aa Fweafaar
F1 USTE FIF § N3 T g2 |

sira, & Fealeat oF o @ a ggm
¥ gaqar dar w91 @ & e o adE
T FIST ®OAT 3y OF FAMA( § AN fFEY
JEFIT FY FH ALY FLAT ATEAT G . .

gadr T IAFT SAFHIT (A FH= AT

F gfq ofv sreor A€ & | A AT Angar
g T weat 7 fr aal e A ey oz
FagFm FAFAT FT FIZR wOT FA-
Fifwdl & WY A0 @I, aua
AT gax & fossr garr & fF ogr ow A
gfeaa smus sqw FARIRAT & qig srsor
STAZ(T FIA & | IAH WA HT Ui
R g, auAt g €, FEY 7 Fafqar sa
d FAAE a7 @Edh § 1 seeew
F faq & wwFr e feanar angar g
fe @ sdmfa 1 AFQ gefea @
g9 gfte & e § aiw ) a8 f A
g fau AT o F3r 97 | 9T FHET

T gz fawfa & Y\ q7 awEw &
|y F3A1 98T § fF 59 fimrT ax gia<

& gonT ¥ @F 3¢ v 9§ & iarfay
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F AR N a7 e Fafadi & e
q qF FHGET FY qorr, AfwT N I A
@ e €, 39 o= sft 9% s
&l frar o1 wgr & | afew Suwr uE
e gty gg W) g g fR osasy
gefeandt agq samar ag W & 1 <N
fem ¥ g Feqq aF AT 1w
FLFIT AT FA7 7T A1 ol § sfas
qTT FHATIT F T ST A F1E o9
g fEars garar & gIF f1E U
FHTT 3T IN AR F0L FE FNTA
AT qt 78 M 9T F 9 IFIAT H7 Sq7AA
g saEr qar 3 F7 ey foe @ oawy
g 1T 3§ FHAT FT FAT FTA I FA
F e 3 O aral g5y & AR I9F
g Wl AT T I TT T GT9 qY G
FT AG O A ITW  AROT § 1 AV
wq af) wgRT 39 faw &1 sngfasw &v
qT T ARy &, ) AEE a7 afEw
T Y g, UaAH\dEd & faw A Prfaaa
at & feare § Afaedes 1 5@ a@ &1
afawre & 5 agi N =7 aw€ & souafaw
grfzfeew 21 1T 37 F) a7 w1 ya9
QT F Y AT A FAAE) FT GFAT §, 39
qaey ¥ o S uF Agr WifaerT 59
faa & faar war &, A 99F7 Taq w0
gt 48 T AT ) FaA@IT § 1F GER
F ag ur% g AT THET TEY F TG
AT FEAT ARAY & Tag ST Y gra
F gfte &, v & fagm ) gfiw § o
HO ST AT AT FT @A g g &)
AFATT AT §, IEF ! ) GIFHIT
grad) g R sa Ife § &) g9 3w faq
F1 grEaia faar & 1 ar saq, § gt
fasr %1 @A FQ g Tt AEAA
3 N & Fgw fr 95 g o YA ok
IAFT (T feeiar § 97 9T AV A1q
wifl % famg w3 faded 9 Fofaay
FARHA L Al R FT I
FT T § IR anfad oY A afrw g3
#% & fu g@x wfasha aem sor
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ST IR E, I AT W S @A § 9
F) feafs zo 3@ ¥ @ & g g
@i S fr s i & o § Niar oA
F1 Aol oUFo AFAL FIT HE1 Geq0
fastar ar dar g+ oo wfasy & 3 fasar
o1 7 aga g frowd S oW A
F A7 @ #R FIN wAqwfAar wy
&7 F ¥R 7 FF AT el o e
AT IAFT FIH O 17, IAFHT FAAT ALY
&1 gegror faaar arfag &k o W F
gafaila #97 i, ITF dINT W FI
faasft safaai 1 afgg fF gaa A
THRAT F WA F 7 T 9 F QA0 Ag
FA @ 98 g d IR F 9w qAR
@A AfgT | F T T RNAT T A
arr 3AF  fau 1ri-sNgae & wR AT
Aifge | s F 06 A&l FX &, Y A gAA
g f5 guE gz ) & g7 FIw 92IE)
#T IAF! ) T E qT AN )

SHRI BALACHANDRA MENON
(Kerala) : Whil I feel that this in-
dustry should hive been nationalised
including its trar sportation, storage, etc.
1 do not want tc speak about that now.
That should hare been done long ago
and it is high t me that we take such
a step. L

Regarding sec'ion 8, it says that no
licence is neede | now for transport or
storage of a liniited quantity of petro-
leum Classes A, B and C. That means
up to 1,000 litr s you are now allow-
ing private partes to store. It is a
dangerous thing That individual who
stores it need nit have a licence. When
there is no lice ice, even if there is an
accident, there s quite a possibility of
that man trying to escape and not
inform you. Even if he informs, he
will just be fincd under section 14

SHRI LOKANATH MISRA
(Orissa) : A match is inflammable and
so nobody shoild be allowed to pos-
sess it. Is it yc ar contention?

SHRI BALACHANDRA MENON :
It is not like tnat. It is about 1000
Yitres. How much will it come to?

#
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SHRI D. R, CHAVAN : About 200
gallons.

SHRI BALACHANDRA MENON:
In that case why should we not have a
licence ? So much kept by an indi-
vidual can very well be licensed. Why
should this generosity be shown? Why
should you lose a few rupees which
can come to the Government?

MISRA :
even

SHRI LOKANATH
The Naxalites are dangerous
without this,

SHRI BALACHANDRA MENON :
1 feel that the licence should be insisted

upon.

Regarding section 14, apart from the
punishment which is enhanced, if it
is a case of repeated offence, the
licence should be cancelled. It is not
merely a question of giving him a
higher punishment.  He should be

refused permission to keep on remain-
ing in that trade.

The last point is about the accidents.
The provision is quite good but I
would also suggest that we insist on the
big dealers and also the companies to
have some insurance from which you
can immediately pay the employees or
the person who might suffer because of
any possible accident in_transport or
storage of petroleum. That is all that
1 have to say.

st Sy @t (ATHIA) ¢ IACETR
T, @ fEa d A U S|

7 &1 wenfafedea fHar A
frgw a7 w, &, @ Fd ¥
arqqtda & XA N Fo IR
TR e, Afpa § @ anmar § B oad-
gd Fafrdl & oo AT ANE FEAT
| faqr 7 29 FfalEdaT & S 99 g
|

\

.

% s @ @ ¥ W F
el S 1= A L L Scap il
T SarEr A g8 g A Tdr et

i ¥ WE 1948 WL A
ns gefegam arfeey froirerar ot et
ar 9k fRT 1956 ¥ SR DETAT T
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#7 g AWl g arfe -

sgge # foavd sge &1 agaw T
¥ @1 TN THE qaqq a8 a1 fE
fmm amw s A W 99
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afl S3mar M) R e fadaf
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der wafagt &1 avqe Sy g AX @l
g S & fafemd F osw¥ ¥ oo,
afes a8 TP 48 WY H NWMA &
@Y Frarg | aram 3 fe@ AW
aa frwaar et Tg &« i a0
FWAGT UH ggA QAT FIAT &A@
JIF FOAy, IGF T A T GIAEy
@I 7 (| 0 JF 18 FHEA
AR A N FF 5 Fgr g
afta wd dar @mar g @RI
3% tar frAg ¢ fa e o AR
g FHE@ a0s %W (EUT XA g
a qgrar Ay, FfET wraA A 9w Fog
foar am & ag o & @, oW
SE e A AR fqoosw
HHTA HT W T ST AT T | &
ArmA AT Fodr S T ave fafew
FqAT §, IAF! o 3o Hro AARAT |
IHRT @ ThoAad gfeur Fer
§ & o wuF &l S awg A Ad
I 1 T F A { wfedz &y
gx  awer v vuw EfE o

“The Oil India is in no hurry

really to probe the oil reserves of
Assam.”

AT AR 2w A Avroew F1 aga wen &
TR qGT LW F WA dgAr o=
YT T Sraferer A7 2 Fo o WA
ar AT sam WA ast /@ dgw
T sy W fefreer @@ s oI
9 § @Y & AAAT g gI-AS
Uit 3w fafew wafe 3 arg 30

TN ol qwd frg aga adr o |
G LG :

(Amdt.) Bill, 1970 200

@9 S wiwE A § s ghen
F oftg freerar § 3@ %S e
gz frgmem, @Mt AT aAT #]
120 ®77 9T Hfa 27 st dfear axar g
S wide & gaifes 20 @ 9o oA
Y 1978 A% ATHT AIA F7AA, N
fafzsrd #r & =« %3 faw 17.65
wd ¥ fam s, 7z fam g & osat
T{ FEE 0T 3T 43T 48 TIA E, 48 A
AT F Frarad w1 =@ g, SuE gfews
frwrgade #1120 TWF 9T Afew @
feor wro @ fafem soAr Y faw
17.65 wg ¥ faar srw, g€ F4r
almr 21 WAy e FAEr AT
Y Fodo Wiwhm  grm f[HAF AR
# gz & dier e & & 7 aga
93 orfae -Q.' | (Interruption)
d|qr AF F7 Y GANT qATAT TAT, TAH
aafer %3 fafewr swmm @wdE W@
17.65 w7 § faar g ok adl 5
qfers @7z Ao fowmrg@ada MR
dk g0 A g, SEAr 120 WA
fagm ¥ fear stwy 7z @7 G D
g R I AW AW W A @Y
et sfeear & gga qaarT g @A)
I ARG T 18 AT WA W qHIS
F¥Y ¥IT TUH AN W@ 1 Hifr
FSr @WEl THA o TTo Fro &lo
BT HIOTT W ST WL 59 IXH
T8 ¥ QA 99 & & Ao Ao
Ho T 3o TRo o Ho &7 AT
30 3w &1 gifaw <N 77 g9 AT
g i faaeir @ sl ar a€g-
7 A § gwen faRn aerfagt
F Aaw J qF A g NG, NI
q Agd g7 Rl ) WA A g R
qigar g fa ag oy fadwa & a7 @gq
Hfifrg g sk =@ fadas ¥ 33 W ady
L Arardt ¥ 23 A ¥ gw Tw I A%

XS | T gy 5 asdi o mArse
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foar sitw fagas & fagd fadsl aw-
faai a7 s @eT g1 AT gHR WX
feq & @ o aga AA F1 F EF
wia fogea § fafew d@asdr @
safead oo wradr o Fo W faddl
, 9OFT AT AWM gER M F S -
dz § wwE & fadmi & gra, @
AT T TG A F AR, A X
Ml & aga & glw w9 .
Jeg & @1 gd § ok fadml & 9a0
fagdt gfaarg wadr § saAr TR
fergeara ® i faady | %@ g®@A
fadelt amafrat & oo @39 &1 A
g% 3 Wi AR A ag aifaw g
A ggh St fyfan s § waa
O fear srg, oFH1 37 & fRar g,
amifs fegeam J@ & @wRs § &e®
gifaere g1, ag fasaly aeafqar adl
Qgdr §1 I W A1 FlgAEE FEHIHE
fa #zad @@ # § @@ 87 @i
A9 AT AINT FIY @ S IAF A
W AT W T T T FI gH
ger &0 Atfew e T8t & W0 a0
MY 7 FY

FT F AT FTHW H AN T {F
qIEE AMATT I AT AT AT HWD
FACE L AT Ao T H ag AT Sw W
9 gy fwa Tp & #9iF uwET
7 a@ giy, YR yQfemw ¥ fag
AR ISR TR QAT TSAT &1 99
F W "R Fr amw AR W oaw
1A FEAF T WA Y AT TF FHIFA-
gfgr faa a1z, faud fada awwr
W g T AR A H FA F AT A EH
AT TEEETET gF AT T A AW F
fawaa d aer fa ¥, qOFIS smaeargy |

SHR! CHITT;. BASU (West Ben-
gal) : T quite agrie with the hon. Mini-
ster that this par' cular piece of amend-
ing legislation is very simple innocuous,
and nothing is to be discussed on this.
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He has very innocently put forward
that this Bill proposes to transform cer-
tain criteria of measurement, that is he
wants to transform the measurements
from gallon into litre. There are also
some other questions regarding classifi-
cation of petroleum etc, I wish that the
hon. Minister had brought a legislation
which could really measure the strength
of our petroleum indusiry in the coun-
try, to what extent we have been able
to attain self-sufficiency in the matter
of oil, to measure the particular anti-
national role these foreign oil compa-
nies in our country have been playing
since long; then only this Bill would
have been a proper measure for the
task we are confronted with,

He has referred to the question of
classification and inflammability of
petroleum, I think as a Petroleum
Minister he should be well aware of
the fact that oil politics is very infla-
mimable throughout the world; it is the
oil politics which have made certain
areus very much inflammable and we
think that the Indian politics should
not be made inflammable by the oil

politics of western countries. There-
fore 1 would have been very
much glad had there been a

proposal from the side of the Govern-
ment to bring forward a comprehensive
legislative measure to end all these
things and also provide us with a
real measure to measure the strength
and weaknesses of our oil policy, to
measure in real terms the depen-
dance of our country, to measure
fn real terms the extent to which we
have been self-reliant in the maiter of
oil and I want to bring, through you, to
the kind notice of the hon. Minister,
Dr. Sen and Mr. Dr. D. R. Chavan he
should not be D. R. but he should be
dear that they will have to do some-
thing more comprehensive, not bring
forward a certain piecemeal legislation
as he has done in this case. 1 think
the Government is quite  well
aware of the fact that the foreign oil
compaines in the country still maintain
their strong stranglehold over our oil
industry and oil trade in our country.
Sir, you may say that after the advent
of freedom we have been able to launch
the Indian Oil Corporation and that is
a challenge to these foreign oil compa-
nies. I have no doubt that it is really
a step which could meet the challenge
of the foreign oil companies but the
figures at my disposal show that it has _
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not made sufficient progress on the path
of attaining the commanding heights.
You know, Sir, it is the well known
vocabulary among us to say that the
public sector should reach the command-
ing heights so that we can meet the
challenge of the monopolists, capitalists
and particularly in this case the oil
cartels in our country., The Indian Oil
Corporation has expanded its business;
it has also to be noted that after the
launching of the Indian Qil Corporation
the foreign oil companies, the private
oil companies, have alsp expanded their
trade. I have got facts to suggest that
there has been increase in trade and in
the refinery capacity of about 34 per
cent from 1961 to 1966. In 1961 while
it was 5.65 million tonnes in 1966 it
rose to 7.55 million tonnes, Therefore
we see that the trade and refinery capa-
city of the foreign oil companies have
increased even after the launching of
the Indian Oil Corporation which should
not have been if the Government was
really very serious to meet the challenges
of the oil cartels in our country. Not
only that, it is also found that these
foreign oil companies have increased
their production capacity far in excess
of their licensed capacity. Dr. Sen,
I think, will agree with me; he was very
much pleased to say sometime back in
this House that these foreign oil com-
panies did expand their production
capacities which were kept concealed
and hidden and that was also in breach
of the agreement. Now, I ask Dr. Sen
and Mr. D. R, Chavan, what made you
submissive, what made you not to
pounce upon the foreign oil companies
when they broke their agreement by
expanding their capacity which I call a
hidden capacity, concealed capacity?
You do not even lift your finger at them
and even now you increase their produc-
tion capacity. Therefore, they have in-
creased their profit ratio. I am sur-
prised to find that the Government of
India, instead of strengthening the I0C,
have taken certain steps and granted
certain concessions to these foreign oil
companies, which really put the I0C
into difficulties, For example, I cite
two instances. There have been certain
distributive channels and I am reported
that these have been placed at the dis-
posal of the foreign oil companies and
the private oil companies by way of
allowing them to take advantage of the
tapping-off point, The distributive lines
were built by the public industry and
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the private oil companies were allowed
to have their disbursing stations within
the refinery and they have also been
allowed to take advantage of despatching
from the tapping-off point, which has a
very long distance from the refinery.
The distributive channels were made at
the cost of the public sector industry
and for the distribution they are not
charged any distribution charges. They

are given certain special facilities in
order to reap more profit by distribu-
tion.

Again, there 1is the question that

among the foreign and private companies
there is some agreement or understand-
ing for mutual exchange of products,
but they do not care to come to a settle-
ment with the IOC for that kind of mu-
tual exchange of products, thereby forc-
ing or compelling the 10C to sell things
direct, Sometimes an element of freight
is charged from the consumer and from
the public sector industry. Therefore,
even at the cost of the IOC the private
oil companies are reaping big profits to
their advantage and to the disadvantage
of the public sector oil industry in our
country. These have all contributed to
the fabulous profits of the foreign oil
companies. 1 have got one fact to sug-
gest that the total investment of these
foreign oil companies on these refineries
is Rs. 57 crores, but from 1955-61, the
companies remitted to their principals a
sum of Rs. 83.19 crores by way of pro-
fits, depreciation, accruals, and other
operational requirements with almost
half of their present capacity. Naturally
you will agree with me that on a total
investment of Rs. 57 crores, they have
already been able to remit an amount
of Rs. 83.19 crores to their principals
by way of profit and other accruals to
them and yet our Government say that
they are alsg fighting against imperia-
lism, that they are also fighting for
attaining self-reliance, that they are not
conceding or yielding to the foreign oil
companies, I have got other facts to
show how the overseas remittances to-
wards their share of overseas expendi-
ture are there. I quote from the Report
of the Shantilal Shah Committee which
says that in 1968 Esso’s remittances
towards the share of overseas expenses
and other services were Rs. 4.18 crores,
Burmah-Shell Rs. 3.92 crores and
Caltex, Rs. 0.90 crores, etc. Therefore,
they are allowed higher remittances
towards their share of the overseas office
expenditure and thereby they have
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depleted their prcfits here. 1 think you
will agree with m if I refer to only two
committees. The Damle Committee and
the Talukdar ( ommittee have com-
mented on the hidden profits of the
foreign oil comp: nies. In spite of these
things, our Petrcieum Ministry is satis-
fied with bringi1g forward legislation
converting the g llon into the litre. It
looks as it it is he only task left with
the Petroleum Ministry to meet the
challenge of th day. Therefore, I
think it is corpletely cowardly it is
completely subm ssive, it is completely
out of tune for the Petroleum Ministry
to come with this kind of proposal
before this augu't House. They should,
I think, be ser ous about fighting the
imperialist domination, they must be
scrious about e-tablishing self-reliance
in our countr and particularly we
should get awar from the oil politics
which is very in lammable in other parts
of the world.

There is a :rowing requirement in
our country, Tc lay, as far as my report
goes, our requir :ment is about 13 mil-
lion tonnes and it will rise to 23 million
tonnes in the yzar 1972, In this con-
nection, I wan to give some figures
regarding the pe«r capita consumption of
petrol in this c¢ountry and other coun-
tries, which wi | indicate sufficiently to
what extent ou country’s requirement
is there in the 11atter of petroleum. The
per capita cons imption in India is only
5 gallons. It is 600 gallons in the USA,
150 gallons in he UK and 105 gallons
in the USSR. You will agree that with
the advancem nt in technology and
industry much nore petrol will be need-
ed for our «ountry, Wheq our per
capita consun ption is only 5 gallons,
there is enougl scope for the expansion
of TOC. 1 thnk we are not taking
sufficient mea-ares in the matter of
quickening or accelerating the pace.
Somebody hag referred to the question
of nationalisation. I think this Govern-
ment has not jot the temerity to work
for that, but a simple thing has been
suggested by t i Shantilal Shah Com-
mittee. T have got that Report with me,
but you have already indicated that I
have not muc: time. In this Report
certain minor measures have been sug-
gested. One s, there should be a
National Com nission on Petroleum, one
of the duties of which will be to re-
negotiate the igreement. T am tempted
to quote fron the Report, as to how
these agreeme its have been entered into

T
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and what is the opinion of this Com-
mittee. We spend about Rs. 100 crores
of foreign exchange on the import of
crude every year. It is unfortunate that
in regard to this item in regard to
foreign exchange our agreements with
the refineries are couched in terms
which provide no assurance that the
price paid for imports will be competi-
tive, Thus we have already entered into
an agreement which is not on the basis
of it competitive. For this our foreign
exchange bill ever increases and we
have not got the temerity to do away
with this agreement, The Shantilal Shah
Committee have suggested that a com-
mission should be set up which can
re-negotiate in the interests of the nation
the agreement with the foreign oil com-
panies and your Government has not
shown the courage to do that.
I am also reported that there
is Rustom crude which we
have got, but we cannot ask the foreign
oil companies to use that. We have to
find our market outside. There are so

5 PM.

many things. If the hon. Minister
goes through the report. I think he
will be shocked. He will be further
shocked to know his inefficiency,

his weak-kneed policy, his submissive-
ness, his cowardice. I think this
discussion would at least boost the
morale of the Petroleum Ministry to
really work in the nation’s interest, and
not to work in a way subservient to the
interests of the foreign oil cartel,

Before I conclude, I would only like
to refer to the conditions of the workers
of the foreign oil companies. 1 think
our Petroleum Minister knows that there
was a very serious retrenchment in the
ESSO, Caltex and Burmah-Shell only
because they wanted reinstatement of
certain trade union leaders working in
those offices or installations and they
opposed rationalisation and automation.
I find that while the trade of the foreign
oil companies has increased in five years
from 1961 to 1966, while their sales
went up by 18.2 per cent, their man-
power has been reduced by 28.3 per
cent, thereby subjecting or exposing the
workers of the foreign oil companies to
insecurity of jobs, They have not got
security of job. In order to provide
security of jobs, in order to find out
ways of providing security of jobs,
several Committees were appointed. One
was the Mehta Committee, a tripartite
Committee, which made certain recom-
mendations, Which were not accepted
by the Government, I think at the
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pressure of the foreign oil companies
they were watered down. The foreign
oil companies did not accept the propo-
sals or the modified proposals given by
the Government in order to safeguard
the job security of the oil workers. The
Gokhale Commission was set up by the
Labour Ministry. Only a few days ago
I put a question in this House that the
Gokhale Commission has already sub-
mitted its report and what is the Gov-
ernment of India doing on the recom-
menadtions of the Gokhale Commis-
sion’s report. The Labour Minister says
that they have got nothing to do with
the report of the Gokhale Commission.
[ think you will be tempted to learn
what this reply says. 1t says: “Greater
job security than presently available to
the employees as indeed in other simi-
larly placed undertakings may not be

possible without fresh legislation”. We
have got Committees. They recom-
mended, they submitted reports, You

did not act upon them. Now they say
they cannot do without fresh legislation.
Again it says: “The proposal to amend
the Industrial Disputes Act, 1947, suit-
ably is accordingly under consideration
i consultation with employers, workers
and other interest concerned.” Now the
oil workers have been thrown to the
winds, What about this Gokhale Com-
mission? This Gokhale Commission was
set up only for the purpose of finding
out ways and means to provide safe-
guards to the oil workers now being
subjected to intimidation and oppression,
naked oppression by the foreign oil
cartels. Now you come out with a
reply that you have got nothing to do
with it, that nothing can be done with-
out fresh legislation. Therefore, I think
the Government would take into con-
sideration all these things in this wider
aspect instead of being satisfled with
bringing forward such a piecemeal
legislation, however innocuous and how-
ever harmless it may be. It may be
innocuous to him, it may be harmless to
him, but it is definitely detrimental,

definitely harmful to the people of the |

country, to the national interests of the
country, I think the Government of
India would take appropriate note of
that so that the sitnation may not be-
come as inflammable as he has himself
referred to.

st i warR AU (TARAR)
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SHRI D R CHAVAN. Mr. Vice-
Chairman, Sir, 1 listened to the speeches
of the hon, Members with rapt atten-
tion A number of hon. Members
have said something about the foreign
oll compames and urged the necessity
of taking over or nationalising them. In
that context, some hon Memberg have
said about marketing by the Indian O1l
Company And a point was made by
one of the hon Members concerning

self-sufficiency with regard to petroleum
products

Sir, self-sufficiency has got two
agpects, one 1s self-suffictency mn regard
to production of crude o1l and the other
15 self-sufficiency in respect of petroleum
products Hon Members are aware
that we have ten refineries in the
country Some of them are in the
public sector and some i the private
sector The capacity that has been
created for processing the crude which
18 ndigenously produced and also the
crude that 15 mmported from outside is
nearly twenty million tonnes—that 18
the capacity that we have built up n
the country—as on the 1st January,
1970 That is sufficient to meet our
requirements as far as petroleum pro-
ducts are concerned So far as petro-
leum products are concerned, in respect
of major petroleum products, we reach-
ed self-sufficiency 1n the year 1967.

SHRI CHITTA BASU- Have we
reached self-sufficiency?

SHRI D R CHAVAN. You must
understand that petroleum products and
crude oil, these are twg different things.
While making my speech, at the begin-
ning, I said that there are two aspects—
one aspect 1s self-sufficiency 1n regard
to production of indigenous crude and
the second aspect is self-sufficiency in
regard to petroleum products In that
context I mentioned that about ten
refineries have been built in our country
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during the last eight or ten years and
that we have built up a capacity of
twenty million tonnes, The demand for
petroleum products is twenty million
tonnes. It is true that it is likely to
increase because the demand for petro-
leum products is increasing at the rate
of 9.8 per cent and therefore it has been
estimated, on certain studies made by
the Indian Institute of Petroleum and
other studies made by the Minisiry, that
this demand is likely to go up to 34
million tonnes by 1975. The Govern-
ment of India appointed one Expert
Committee to go into the various
aspects of increasing the refining capa-
city. The Committee has submitted its
Report. That Report will be gone into
by a Study Team which has been
appointed,

Reference was made by my friend
from Rajasthan as to why a refinery in
Rajasthan should not be set up in order
to meet the future petroleum demand.
In that context he said that the Minister,
though he might not be able to make
a commitment on the floor of the House,
should take his demand into considera-
tion while taking a decision concerning
the establishment of the eleventh re-
finery. It is likely to be somewhere in
north-west India. 1 assure the hon.
Member that it will be taken into con-
sideration by the Study Team that has
been appointed. But it will have to be
based upon the decision of that Study
Team. So far as we are concerned,
the demand may be legitimate, I do not
deny it. But we have to depend upon
the techno-economic feasibility aspect
which will be gone into by the Study
Team of experts and any decision that
will come from that Team will be the
decision of the Government.

I was saying about self-sufficiency.
When 1 was interrupted by my friend, 1
said that in respect of major petroleum
products we reached self-sufficiency
sometime in 1967 except in kerosene,
lubricating oil and in small quantity of
special grades of aviation fuels. It is
expected that by 1972 when our Haldia
Refinery is likely to go on stream, there
would be self-sufficiency in respect of
kerosene,

SHRI CHITTA BASU : What about
the agreement you have entered into?

SHRI D. R. CHAVAN: I am coming
to the agreement. Please listen. Then,
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with regard to lubricating oils, till 1969,
production of this item was confined to
the Assam Oil Company’s Digboj Re-
finery and Barauni Oil Refinery., The
total production from this was 75
thousand tonnes as against the total
demand in the country of 4,95,000 ton-
nes of lubricating oil and greases.
Recently, the lube-plant at Bombay and
the lube-plant at Madras have gone on
streanmi and by 1972-73 when the Haldia
Refinery will also start producing
lubricating oil, it is expected that during
the years 1970, 1971, and 1973, the
requirement of Iubricating oil will be
met from indigenous production to the
extent of 64, 77 and 94 per cent
respectively. Therefore, in respect of
kerosene, there would be self-sufficiency
in 1972 when Haldia goes on stream.
So far as lubricating oil is concerned, as
against a total demand of 4,95,000
tonnes, we were producing 75,000 ton-
nes in 1969, But the two plants have
already gone into production, the lube-
plant at Bombay and the lube-plant at
Madras. And the third lube-plant is
likely to go on stream in 1972 at Hal-
dia. That will enable us to reach self-
sufficiency of 94 per cent in 1973, This
is with regard to self-sufficiency in res-
pect of petroleum products.

Another point was made about the
indigenous production of crude, Sir,
there are three organisations which are
producing crude oil, One is the ONGC,
which is a Government of India concern.
The other is Oil India Limited which is
50:50 per cent by the Government of
India and Burmah Shell, And the third
is the Assam Oil Company which is
running the Refinery and producing
crude il at the Digboi Oil Fields, The
Digboi Oil Fields are depleting. They
are producing only 120 thousand tonnes
per annum. Oil India Limited is pro-
ducing 3.0 million tonnes and the
ONGQC, both in the western and eastern
sectors producing nearly 3.6 million
tonnes. Therefore the total indigenous
production is about 6.7 million tonnes
as agamnst the total demand of 20 million
tonnes. Therefore to meet the gap
between the demand and the supply,
we are called upon to import nearly 10
to 12 million tonnes of crude oil at a
total cost of Rs. 100 crores. Therefore
the ONGC concentrated on exploration
—geological, geophysical and seismic.
Wherever they are finding structures,
they are festing it by drilling for the
purpose of ascertaining whether a parti-
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cular structure contains hydro-casm, We
have started diilling in Aliabet Island,
off-shore, and in Sarin-Mastagrh in
Jammu and K:shmir. The exploration
efforts are bein made. And as a result
of the efforts n ade by the ONGC they
have succeeded in discovering and deli-
neating nearly .7 structures all over the
country. Out f these 87, 67 have
already been lIrilled. They have got
some success somewhere. Particularly
the successes a @ notable in the eastern
and western se tors, that is in Gujarat
and Assam are: s, They have got a pro-
ject in Jaisalme . You must be knowing,
Sir. In Jaisalrer they have put in a
number of well:, But unfortunately the
ONGC have no come across any hydro-
carbon. They have got a project in
Tamil Nadu, " ‘'hey are drilling in the
structure called the Karaikal Structure,
they have put i1 about 10 wells, at a
total cost of sor e crores of rupees. But
unfortunately, 1e ONGC has not prov-
ed to be fortun: te.

st AW v AAT oG S
oF arg fAdst a7 wEar § Wk ag
77 § f5 wifsear & sraw g qw 31 9@
Far forar war &, T waEaE |7 oy a%
THHT  qF7 AET /T qIAT @ 1 IE &
sg arfeeam AR wowgm § us &
FOAT HTHFT I, afxw Fgrawar
9 QAT ¥ T w7 qar @i foar @
T gk gt s W1 9% gar wgr _AE,
A TWF JATH JTHIT FATHT WL

SHRI D. R. HAVAN: They were
doing it for a I)ng time. Actually it
was contract drilling. It was drilling

under contract ty a company., But the
work has been taken over by the ONGC.,
‘They have put in a number of wells.
But their effors are not met with
success, The ONGC is charged with
the responsibility of carrying on explora-
tory work, seisnic survey work, all
over the country and to discover new
structures so thit they can drill and
find whether it ‘ontains oil or gas.
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Therefore, the e forts are going on in
Rajasthan also. In Karaikal structure
in Tamil Nadu hey have put in about
10 wells, but u .fortunately it has not
proved to be a uccess. In UP. they |
have put in three wells, In Punjab, ;
they have put in four to five wells. The .
kS
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sedimentary area in the country is
10,63,305 square Kkilometers, That is

the area where you have to find whether
there are structures by geological and
geophysical methods. When the struc-
tures are found, then we have to find
out the possibility of getting some
hydro-carbon there, but not necessarily
we get hydro-carbon there,

So far as self-sufficiency of petroleum
products is concerned, in 1972, we will
be self-sufficient in respect of items
where we are not self-sufficient, i.e.,
kerosene, lubricating oils and other
special grades of aviation gasoline.

Now about the crude oil production.
Sir, we are actually producing 6.7 mil-
lion tonnes of crude oil in the country.
As a matter of fact in 1960 when
O.N.G.C. started the exploratory work,
the production of indigenous crude oil,
was very little, may be about 5 lakh
tonnes. As against that, we are produc-
ing 67 lakhs tonnes of crude oil in the
country. Therefore, one cannot say,
the O.N.G.C. has not done anything. It
has done a very good job; Indian Oil
has done a good job. You have to look
in the context of what was our produc-
tion ten years before when actually they
started the work and what it is today.
Then we should compare and contrast.
It may not be as it should have been,
because we want to meet the pap bet-
ween the demand and supply, which is
likely to increase. Our demand is likely
to be 34 million tonnes in 1975 and
the production according to the esti-
mates made by the ON.G.C, experts
ig likely to be about 10 million tonnes
some time in 1974-75. Today, the gap
is 10 million tonnes. In 1974-75 the gap
is likely to be 20 million tonnes. Today
we are required to spend 100 crores of
rupees; in 1974-75, we will be required
to spend 200 crores of rupees. There-
fore, concentrated efforts are required to
be made in the field of exploration to
bridge the gap between demand and
supply of indigenous crude.

SHRI CHITTA BASU: What about
foreign oil companies?

SHRI D. R. CHAVAN: Now I come
to foreign oil companies, Sir, nobody is
interested in seeing that the foreign
oil companies are here in the country.
Sir, there are three foreign oil com-
panies, i.e., Burma Shell, Esso and
Caltex, and Digboi also. Digboi has
got .5 million tonnes capacity and these
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three oil companies put together have
got 7.5 million tonnes. There are other
public sector refineries also, They are
Barauni, Gauhati, Koyali, Cochin and
Madras. Put together, they have got
more than 11 milliog tonnes capacity.
The public sector is getting a dominant
position. Why am I mentioning that
the public sector is getting a dominant
position? You have to see in the context
of the position that the public sector is
getting in country’s refining capacity
and then the necessity as to whether we
should acquire the private oil companies
and all that.

Sir, these contracts were concluded
some time in 1951-53, when in India
there was no refinery, when there was
very little indigenous production of
crude in the country, at a time when
there was no tanker fleet to carry
imported crude in the country. There-
fore, under these circuinstances these
agreements were concluded, may be
disadvantageous to the country.

SHRI CHITTA BASU: You scrap it,
that is the whole thing,

SHRI D. R. CHAVAN : They were
given certain concessions and all that to
import crude oil from the sources of
their choice. Sir, the question is whe-
ther these companies could be taken
over now. It has got to be remembered
that these companies started refineries
between 1951 and 1953. They have
depreciated very much in value, Second-
ly, the question is this, whether it is
necessary in the national interest to take
such steps.

SHRI CHITTA BASU: It is in the
national interest.

SHRI D. R, CHAVAN: The public
sector is getting a dominant position.
The Haldia refinery will go on stream
in 1972 and then the 11th refinery will
be in North-Wes! India. That will also
be in the public sector. No private
company will be allowed to establish
any refinery capacity in the country.
Therefore, will it be in the national
interest to acquire these companies and
pay compensation—hundreds of crores
of rupces—rupees which would be in
foreign exchange?
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Sir, we have tried our best to per-
suade these companies to bring down
the prices. My honourable friends here
have complimented the Government for
achieving a notable success. The price
that was being paid was 1-38 dollar.
The reduction of one cent in the crude
oil price meant 54 lakhs of rupees.
Government tried its best to persuade
these compaines to bring down  the
prices because the prices are crashing

m the international market, We ap-
plied a 74 per cent cut from
June, 1969. That cut was continued

up to the middle of January, 1970.
The companies did not agree. Subse-
quently a 20 per cent cut was applied
and we told them, “Within one month
if you do not listen to us, go back to
your original capacity, which was only
4 million tonnes. Even then if you do
not listen, the Government of India
will take unilateral action without any
negotiations : What that action will be,
will not be disclosed.” Then immedia-
tely, the compaines came down. As a
result the prices of crude oil came down
from 1.38 dollar to 1.28 dollar. That
means a reduction of ten cents resulting
in the saving of 5.40 crores of rupees
to the country. This amount had been
going out of the country, Therefore,
it is wrong to say that the Government
is not paying any attention to the han-
ky-panky business of the foreign oil
companies. At the eatliest whenever an
opportunity presents, and the Govern-
ment feels that it is in the national
interest and it has got to be done, we
will ask them to negotiate and modify
these agreements. (Government is al-
mighty and powerful ; nobody can stop
the Government from taking any
action. I hope, Sir, this will satisfy
some of the honourable Members,

SHRI CHITTA BASU : What about
foreign oil companies workers?

SHRI D. R. CHAVAN : I have no-
ted this and I will take it up with the
Labour Minisfer,

The other point, hon. Member from
Rajasthan raised was concerning the
classification, While mentioning about
the classification, he mentioned about
the licence which is to be given etc. I
have not understood it. Therefore, con-
cerning the classification, I must men-
tion that there are a number of petro-
leum products; motor gasoline is there,
napthn is there, liquid petroleum gas is
there. These are called light distillates,
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which have gyt a quick flashing point

of 23 degree: centigrade, These are
classified “pet oleum class A.” Motor
gasoline, aviction gasoline, naptha,
liquid petroleam gas-special  boiling

point spirit—t' ese come under “petro-
leum class A. Then “petroleum Class
B” means pet oleum having a flash-
point of 23 deg rees centigrade and above
but below 65 legrees centigrade. These
are kerosene, mineral turpentine oil,
H.S.D. These are the middle distillates
having a highe) flash point. Then Petro-
leum Class C -efers to that which has
a flash point oi 65 degress C and above
but below 93 degrees C, i.e. LDO,
furnace oil, ¢'c. Therefore, when a
person has to t ansport, store, etc., then
the quantity to be stored or transported
is decided with reference to the flash
point of petrole im. If it is petroleum
like motor gaso ene, etc., he will not be
allowed to store a huge quantity, If it
is LDO or HS), having a flash point
as mentioned, 1 will be allowed to
store a larger clantity. Therefore, for
this purpose thi has been done. It is
not that it has ! een done only now, As
I said, this Bil bhas been brought to
amend the Petri leum Act 1934 which
has been desigred and framed on a
very scientific tisis, There was some
rationale behind it.

st A sq1E MY A Hr F
T &1 aof7 Fpar war &1 oy
g grnm fasd feat WA garw oW
gfeard g& g1 awi § FOfgF ¥ Qry
#1 Ay § @R w Rt a@tH
50 I 60 AT TB WAL E, Wi
gUOfgd & faw #1 syaear 7 @A F
I AR qpr W owdr F

SHRI D. R. CHAVAN: That is
because of viola'ion of safety law,
Therefore, in the mending Bill we have
enhanced the sent 'nce. You have very
well argued my point. The question
was why the sente nce has been enhanc-
ed. You have givin the reply that some
people violate tie safety rules and,
therefore, there ar* a number of acci-
dents. So, the pe« ple should pay much
more attention to he safety rules. That
is why the sentenc: has been enhanced.

Sir, 1 tnink therc is nothing special in
the Bill, 1t onl’ seeks to convert
gallons into litres «nd Fahrenheit into
Centigrade. One gallon is equal to 4.546
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litres, That is the equation. If it is
20, it is multiplied by this and rounded
up; that is the figure which has been
given. If it is 100, it is multiplied by
this and rounded up. Therefore, there
is nothing extraordinary in the Bill
It is a very innocuous Bill. But some
of the hon. Members raised some points °
and I believe I have replied to them
within the short time that was at my
disposal. I hope the hon. Members
would support this amending Bill,

SHRI CHITTA BASU: Sir, he has
not answered a very important question
raised by me.

THE VICE CHAIRMAN (SHRI
RAM NIWAS MIRDHA) : The hon.
Minister has tried to cover quite a lot
of ground which was not very relevant
to the Bill also.

The question is:

“That the Bill further to amend
the Petroleum Act, 1934, as pa§sed
by the Lok Sabha, be taken into
consideration.”

The motion was adopted.

THE VICE-CHAIRMAN  (SHRI
RAM NIWAS MIRDHA): Now we
shall take up clause by clause considera-
tion.

Clauses 2 to 16 were added to the

Bill.

Clause 1, the Enacting For.mula and
the Title were added to the Bill.

SHRI D. R, CHAVAN: Sir, T move;
“That the Bill be passed”.

The question was put and the motion
was adopted.

SHRI CHITTA BASU : Sir, will the
hon. Minister assure us that he will look
into the matter raised by me?

THE VICE-CHAIRMAN (SHR1
RAM NIWAS MIRDHA): All that the
hon. Members have said will get due
consideration,

————

THE NORTH-EASTERN COUNCIL
BILL. 1970

THE MINISTER OF HOME AP-

FAIRS (SHRI Y. B. CHAVAN): Sir, 1
move;

“That the Bill to provide for the

setting up of a Council for the north-

eastern areas of India to be called the



